
REG ISTEREp/AD 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGAL()RE BENCH 

Commercial Complex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Application No 2/86(T) 
(w.P. No 902/85) Dated the .t August, 1986, 

To 

K. Keshavàiah, 
C/0 Shri T.N. Raghuathy, 

(Advocate for Appint) 
No. 65-68, Krishriavasa, 
1st Floor, 1st Main Road, 
Seshadripurarn, Bangalore...560020 

. The Director, Indian Institute 
of Horticultural Research, 
I.C.A.R'. 8025 
255, Upper Palace Orchards, 
Bangalore - 560 080 

2. Union of India, represented by 
its Secretary, Ministry of Food 
and Civil Supplies, Shastri Bhavan, 
New Delhi. 

Subject: SENDINC COPIES OF THE CRDER PASSEDBY 
THIS BENCH IN APPLICATION NO 2/86(T) 
(WRIT PETITION NO 902/85) 

Please find enclosed herewith the copy of the Order/ 

passed by this Bench of the Tribunal on 18-8-86 

in the abovesaid application. 

ftzL 
SECTION OFFICER 
(JUDICIAL) 

End: As above 

Copy to :- 

Senior Central Government Counsel, 
High Court Buildings, 
Bangalore - 560 001 



'Counsel on both sides are agreed that this Bench 
has no jurisdiction over this Writ Petition transferred 
from the High Court of Karnataka to this Bench under 
Section 29 of the Central Administrative Tribunals Act, 
1985 since no notification has been issued under Section 

14(2 of the said Act elatiflg to Indian I5titute of 
Horticultural Research conferring jurisidict0fl on this 

unal to entertain the writ petition. Trib 	 Bench 
In view of this, we direct the Registrar of. this Bench of the 
to take steps for transferring the Writ Petition to the 
High Court of Karriataka". 

Sd— 

tT4L.H•.A. Rego) 	
(Ch. Ramakrishfla Rao) 
Me 

-Thèmber(AM) 	
rnber(JM) 

18.-8.-86 

	

	 18.8-86 

—True Copy 

• 



CENThAL 14kEI1STRITIVE TIbj\jAL 
BAJUALOiE BENCFi 

iso 
LIST OF PAPERS B OA/T NO 

-------------- 
Sl,1\o. 	Items 	

Description of papers 
1. 	2. 	

3. 

Order sheets 

All orders/judgeients of the 
Tribunal passed in the case 

Judgement5 and orders received 
from the Supreme court in 
the case. 

All applications including 
MAs/Pia1nts/rnejorn, appeals 
together with annexures and 
all other documents whether 
original or copies filed with 
them 

Counter/written statement and 
reply affidavits 

All depositions of witnesses 
taken by way of affidavit 

All documents or cettified 
Copies received by the Court 
and marked as exhibits, reports 
and examination of C0.110issioners. 

Notices 

Letters filed by the counsel 
and other correspondences 
vakalatnama/rnerno of appearance 

All other Papers not already 
specified. 
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17,1.86 

31,1.86 

I IN THE CENTRF.L ADMINISTRPTIVE TRIB1JNL 
DDITIONL 13ECH, BPNGPLORE 

ORDER SHEET (contd) 

Date 	orjice Notes 
	 Orders of Tribunal 

The Re istry, Kernatake High CourtS 

in ther letter dtd 31.12.05 
foruer ed an interlocutory applica 
tionrledbeforC them for early 

hearin , to the Pddl. Bench, Madras 
of C.P.T., for disposal and a copy 
th:-reo, endorsad to this Tribunal 
for inrormation. 

On 1t.[1.86 papers pertaining to 

th1st1tion were obtained from 
the Ffioh Court in orderto enable 
us to place them before the 
Tribunl on 17.1.86 (the earileEt 
date specif'ied for the sitting at 

8anslore ).

4 2T- 	' 
Dy. ReqTtrer Ad? (Sh.C.Vittal) 
/ddl. 6ench, Madras, who visitied 

Banqalore stated that the IP. was 
not r ceived in their ofrice. 
Howevr, the matter was placed L-a 

before Hon'ble Vice—Chairman of 
Madra Bench, where counsel for 
the Pdtitioner and the Standing 

Govt. Counsel were present. 

This .P. was treated as tr - nsfe 

rred application and numbered as 
ppinNo.2/86(T) in this Tribunal. 

On 211.8
1 
we wrote to the Dy. 

Reeisrar (mdl ) of Madras Bench, 

requeting him to trace the paoors 
pertaning to aforesaid I.P. and 

send ~hem to this Tribunal for 

recor (r •V 

Both, counsel for Applicant as 
well for Pespondent.s were present. 

"This petition for fixing a 
date For early hearing of the 
writ petition 902 of 1985. 

Mr. M.S. Pedmarajaiah, the 
learned Central Govt. standinc 
Counsel takes notice and pray 
for some time for filing the 
counter affidavit particulj rl 
dealing with this matter. 
Time is granted till 31st 
mnuary for filing countr 
affidavit. Call on 31-1—'L 

(Mr. Juetice Romanujam) 
J.C., C.r.T., r.B., •a 

17.1.86. 

"As the statement of objeatlo 
has been filed by the repdts 
this petition is 4lowed and 
the main application wiU co 
up for hearing on 2O.286. 

s 

(G.Sreedhran Nair) 
Member 31.1.86. 

\ysi& Ciou.y\ 
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Office notes Orders of Tribunalii 

—2—' 	

1 

11) 

5hri fl.<. 
r1niv1sa,  Eon of 

K. (BEhevieh, Lhe 	 1icant, present 

on behalf of th appioant, 	Shri '1. 

V3Li8V8 7,ao f 	preeent for 

the re:ondeflts, 

Shri Erinivesa, son of the appiicant 

brinqs to our noti 	tht the CounsaY 

for "he apelicant is re—occupid in the 

Hich ou:t of Karneta <a enP he is 

oxpccted at any momen : 	Pfter two hours 

of ucitino, he has noL turnad up. 	In 

view o this, the appication is 	jou.d. 

The parties will be I iformed of "he next 

sate of hearj,nn in cu course. 

Member 	F1ember 1R 
A 7 	 11.3.33 
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ORDER SHEET (contd) 

Date 
	

Office Notes 
	

Orders of Tribunal 

/ 
V 0f4r 

t:f;sa' 	c2: 	
C4 

Counsel on both sides are 
agreed that this bench has no 
jurisdiction over this jrit Fetitor 
transferred from the High Court of 
Karnataka to this Bench under 
3ectjon 29 of the Central dmirij—
strative Tribunals Act, 1935, since 
no notifjcatjon has been issued 
under Section 16(2) of the said 

Llndian 	Act relating toLlnstitute of 
Horticultural Resech conferring 
jurisdiction on this Bench of the 
Tribunal to entertain the writ 
petition. In view of thiswe 
direct the Registrar of this Dench 
to take steps for transferring the 
jrit Petition to the High Court of 
Karnataka, 

	

(L.H.A. egd 	(Ch.Ramakrishna Rao) 

	

Plernber (M 	Member (Jr) 
18,3.36 	18.3,35 
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REGISTEREDAD  

CENTRAL ADMINISTRATIVE TRIBTJNAL 

BANGALORE_BENCH 

Commercial Complex(BDA), 
Indira Nagar, 
Bangalore-560 038. 

Dated the August , 1986, 

REF: APPLICATION NO. 

To 

The Registrar, 

	

- . .. 	High•Court of Karatak.a, 
High Court Building, 	 - 

- 	Bangelore 1. 

Sub3ect Returning of V.P.No, 902/85 
to the 1-Ligri Court of Karnataia, 

- •4s.. - ---:-'-- 

- 

Writ Petition No. 	0/35 	on the fije of the 

	

...............Ht.g Gouft-of Karnataka, Bangalore, transferred to this 	.... - - 

-. ------ .Tribunl under. Section 2:9 of the Administra.ve  Tribunal 

	

.................... 	is returne..herewith.frec.essary action, 	.... 

.. 	pursuance of-this Tribuna1'.s Order Date.. 	18.8.1996 ,... 

. 	 . 	............... 

- 
- RE GI3 T RA 

	

- 	End:. Entire Records of the Case. 	. 	... ;- 

c 
- 
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